IN THE CENTRAL ADMINISTRATIVE TRIBUNMAL JAIFUR BENCH
' JAIPUR.

Oh HO. 301/9% , Date of order: 22.5.1996
Jagdish Prasad Shringi : Applicant

Versus
Union of India and cothers : Respondents

Mr.K.C.Sharma, ccunsel for the applicant

‘CORAM:

HON'BLE 3HRI GOPAL FKRISHNA, VICE CHAIRMAN
HOW 'BLE SHRI O.LF .SHARMA, MEMBER (ADMINISTRATIVE)

{
ORDER
(PER_HMCN'BLE SHRI GOPAL FRISHNA, VICE CHAIRMAN)

Applicant Shri Jagdish Prasad Shringi in this
applicaticn under Sectic«n 1% of the Administrat ive
Tribunals Act, 1985 has assailed the impugned order at
Annexure A-1 date@ 8/29.3 .1996 by which the Departrent
of Atomic Epergy, Heavy Water Plant, Government of |
India asked theState of Rajasthan to which the applicant
had been sent on aeput;ation to repetriate him to his
parent Department i.e. the Department of Atomic

Energy.

2. Ve have heard the learned counsel for the

applicant ghri K.C.Sharma.

13, The avermerts of the api:licant are that he _is a
permanent employee holding the post of Scientifig
Assistant 'C’ in the Department of Atomic Energy.
Heavy Water Board, Bombay and while he was posted
under the control of Praduction Manager, Heavy watef:

% y Plant, Anushakti, Kota, applicaticns were invited
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by the Director-cum-Deputy Secretary to the Governrent
of Rajasthan, Departrent of Science and Technology
through a noet ification for the lpost of Research Officer.
Appointments to the post were to b2 macde on deputation
baéis and the normil pericéd of deputstion was three
years but ipitially appointment was to be given for

one year and the deputaticn was liable to be terminated
at the discretiocn of the State Government. Applicant
was duly selected fdr appointment to the post of
Research Officer in the Department of Science and
Technology, Covernment of Rajasthan, on deputation
Rasis a2nd as per terms and cordit ions mentioned im
Annexure A-3 hé was appointed on deputat ién basis for.
a period of one year. It is stipulated in Annexure A-3
date& 23.%.1993 that ordinarily the term of deputat ion
would be three years ﬁut initially appointment would

be for a period of one year. The grievance of the
applicant is that his deputation was terminated

before the expiry of the period of three years amd 'by
an order dated 4.4.19%6 at Annexure A-2 he was
repetriated to hics parent department. It is obwious
from the perusal of the letter dated 2.2.1996 at
annexure A-8 that the deputat ion was approved only

for ome year, at the end of which the applicant was

to repetriate té the Heavy Water Plant, Xota or eget
aksorbed permanently under the Government of Rajasthan;
The order at Annexure A-1 is ettacked as being
arbitrary and unreasonable simce it was passed hefore
the expiry of the period of three years. The discreticen

exercised by the Department of Atomic Energy, Government
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of India is alleged tobe unreasonable.

4. It is note worthy that lending and borrowing

authorities are conmpetent to repetriaste a deputationist

before the expiry of the period fixed for deputatione.

an applicant on deputation can be repetriated to his
Parent Department at any point of time even prior to

the expiry of the term of deputation.

S In view of this legal position, the present

‘applicat ion is un-meritted and the Same is dismicsed

at the stage of admission,

(0.P SHARMN) (GOPAL KRIZHNA )

MEMBER (A) VICE CHAIRMAN
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